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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. No. 61 of 2023
IN
O.A. No. 736 of 2018

IN THE MATTER OF:

Chandra Shekhar Gupta ... Applicant
Versus
State of Uttar Pradesh & Ors. ... Respondent(s)
INDEX
Sr. No. Particulars Page No.
1. Reply Affidavit on behalf of Meerut Development Authority 1-19
i.e, Respondent No. 3 in compliance to Hon’ble NGT, PB order
dated 30.09.2024, in MA No. 61/2024.
2. Annexure- 1 Copy of the Certified Plan Register during the 20-21
relevant period of Meerut Development Authority
3. Annexure- 2 Copy of the Aerial Drone Survey Report of Sai 22-24
Puram Industrial Area
4. Annexure- 3 Copy of the various consecutive Masterplans of 25-31
Meerut Development Authority
5. Annexure-4 Copy of the Regulation of Building Operations, 32-39
Directions 1960
6. Annexure-5 Copy of Affidavit by Sri Abdul Aziz, one of the 40
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Applicants of the Map produced by the Applicant
7. Annexure-6 Copy of Affidavit by Sri Madhukar Sahay, the 41
Architect of the Map produced by the Applicant
8. Annexure-7 Copy of list of Illegal Colonies prepared by MDA in 42-44
2013
0. Annexure-8 Copy of the order of Additional City Magistrate 45-50
(Second) in Case 03/2001 titled Ajay Sehgal & Ors vs Raghuveer
Singh & Ors. dated 28.01.2002.
10. | Annexure-9 Copy of Order of Hon'ble Supreme Court of India in 51-54
WP(C) No. 295/2022 dated 17.09.2024
11. | Annexure-10 Copy of letter by MDA to Circle Officer, Brahmpuri 55
pursuing adequate police assistance dated 05.12.2024.
12. | Annexure-11 Copy of various appeals filed by occupants during 56-71
demolition drive by MDA before Commissioner, Meerut Division
dated 10.12.2024
13. | Annexure-12 Copy of Orders in Writ-C No- 24958 of 2020 at 72-81
Hon'ble Allahabad High Court dated 21-12-2020 and Writ-C No-
16357 of 2020 at Hon'ble Allahabad High Court dated 15-10-2020.
14. | Annexure-13 Vakalatnama 82
o
Lo
Filed by

Adv. Srinivas Vishven

J-29, First Floor,

Jangpura Extension,

New Delhi-110048

+91 9415149959
srinivas@svlawchambers.in

(On behalf of Meerut Development Authority)

Place: New Delhi
Dated: 31.12.2024
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NCT OF DELHI COURT FEE

DLCT2624437L2407M

FORM No.19 i

L
VAKALAT NAMA

In the Court NATIONAL. SN LEEN TRPUNDL. , T W YeLp )

Sult/Mise/Case/Civil Appeal/Execution Case. .
0AND. F36/20(F =
M A No.bLLZR28. I 0 errerissrnssrasssnssssssasnss Fixed......£..01.2. 2042

--------------------------------------------------------------------------------------------------------------------------------------------------

CHANDLZA. . SHCIHA L. ST Plaintiff/Appellcant/Appliant/D.H.
VERSUS

Defendent Respondent/Opp. Party/J.D.
Vakalat Name of Plaintiff/Appellant/D.H.

Defendent/Rerpondent/Opp Party/J.D.

In the case noted above Shri/Smt

-----------------------------------------

eack of Sarvshri... SRINIYAS. MISHEN..L DIQ’OWJQ’O”’J ...........................
is hereby appointed as councel, to appear plead, and on behalf of the under
signed in any manner he think it proper , either himself of through and other
Advocate and in particular to do the following namely to receive and process of
court (Incluing and notice from any appeilate or revisional court) to file applica-
tions petitions, or plening, produce or receive back and documents compromise
the proceeding to refer any matter to arbitrafion, to deposite or withdraw any
money to execute decrce or to certify payfnent and/or receivee and money due
under shch decree or order.

The undersigned shall be bound by all whatsoever may be done in the aforesaid

case (Including any appeal or revision theret from) for and on behalf of the under
signed by any to the counsel

Signature..............g.' ﬁ&?/ﬂ Signature ! /Y((

............................

—_—
Name and Address frappapaseerssrapes
Date- ooooo esesvnce Wru aaeneas
AIEStINE WINMESS. occiciesvassssonsosmssninsansnss  sessessssasssrorssassassecoscess el VHRIRISRER TIPS
Name in full.................. G aares
AUTESS.ceerereenaeierssersiorarserescsnsessssnsssssnassss  sesesssessnesesssessssssnsssssessnessssessnnesr N eSeeseeesrresere
Date..ooceerserences

Accepted/Accepted on the strerngth of the
Signature of the attesting withness
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Srinivas Vishven
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